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Dst^ of Decision : t3L'

K'A in OA SCi\/9?.

tJnior, of Tnt34a & Ors. Vs. Ms.GeetJi Kunsrl

ORDER

respondents in the OA 501/92 haw filed the RbvIbw

AcunUcation aqBinst the jiK^aemRnt dt. 2S.e.l<)9/. 'itift m was

disposari of with the d1rer:tion to the respondents to qive an

appointjnent to the applicant on a Group *<V post of t^/Copy

V Holder within a period of three months frxm the date of
receirrt of a copy of this order and he he also oonsiderad for

reQ.nari<,atiof, of the premises which were held by the deceased
employee. The relief soiKjht in this case in the Review

Application is that the judqement aforesaid he recalled. The

OTOiind taken in the Review Application is that on/1 14.2.199/

in certain other OAs Nos.27-53/90, 2754/90 and 3/91 etc. , an
order has been passed by tte principal BerK^, where it was

directed to the respondents to prepare a viable scheme on All
^ India basis to (rive relief in such cases t.o the doservincj

persons on the basis of compesslonate appointment and certain

steps have already been taken.

As provided by i3ect.ion 22 3)(f) of the Act, the

Tribunal possesses the same powers of review as are vested in
a Civil Coiirt. while tryinq a civil suit. Ar, per the

provisions of Order XLVri, Rule 1 of the Q*te of Civil



Procadure, a decision/jijdqement/ord»r can be reviewed s

(i) if it. suffers frcm an error apparent on the face

of the record? or

(ii) is liable to be reviewed on aooaunt of discovery

of any new material or evide«nce which was not

within the knowledoe of the party or could not he

prodiicstJ by him at the time the jjjdqement vsas

made, despite diie dilicjence; or

(iii) for any other sufficient reason constnjed to mean

"analoQOiJS reason".

The case of the petitioners for revi€w does not fall in

any of the above catecjories. The above Revif=w Anrilication

does not show any apparent error on the case of the record to

call for review of the iLjdqement. The Weview Ariplit^Jation, is

therefore r dirjni ssed-

( i.P. SfWRMA)

MEMBER (J)


